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NI+ UTTAR PRADESH POLLUTION CONTROL BOARD, AZAMGARH

To,
The Registrar General,
Hon'ble, National Green Tribunal,
Principal Bench,
Faridkot House, Copernicus Marg,
New Delhi- 110001.

Sub: Regarding submission of Report on behalf Of Uttar Pradesh Pollution
Control Board in pursuance to the Order Dated 17.05.2024 Passed by the
Hon’ble National Green Tribunal, Principal Bench, New Delhi In Original
Application No. 370 Of 2021, Manoi Kumar Ray Versus State Of Uttar
Pradesh & Ors.

Sir

P

Kindly refer to the subject mentioned above. In compliance of the order dated
17.05.2024 passed by Hon'ble NGT Principal Bench, New Delhi in Original
Application No. 370 Of 2021, Manoj Kumar Ray Versus State Of Uttar Pradesh & Ors,
The Report on behalf of Uttar Pradesh Pollution Control Board is enclosed herewith
for your kind perusal and further necessary action.

Sincerely Yours,

Enclosures: As above AJEET L

KUMAR SUMAN

Date: 20240830
MAN 148:2 L +05'30'
(SAjueet Kumar suman)
Regional Officer

Copy to: Foilowing for information and further necessary action. ‘
Shri Pradeep Misra Advocate, Supreme Court, B-235, Sector-XIX, Noida,

District-GB Nagar, 201301. ;

Regional Officer

& Frafe | TR W UE, TS — 276128, www.uppeb.com. E-maikroazamgarh@uppeb.in Ph. No.- 05462-247517
yemay : A 128 foff ave, vl TR, FETE-226010 # AT 2720828,2720681,2720691,2720831
Bad : 0522-2720764 # -4 : info@uppcb.in # ITEIFE : www.uppeb.in
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BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO- 370 OF 2021

IN THE MATTER OF:

Manoj Kumar Rai Applicant
Versus

State of Uttar Pradesh Respondent

Order Date- 17.05.2024
Next Listing- 03.09.2024

REPORT ON BEHALF OF UTTAR PRADESH POLLUTION
CONTROL BOARD IN PURSUANCE TO THE ORDER
DATED 17.05.2024 PASSED BY THE HON’'BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN
ORIGINAL APPLICATION NO. 370 OF 2021, MANOJ
KUMAR RAY VERSUS STATE OF UTTAR PRADESH &
ORS.

That this Hon'ble National Green Tribunal, Principal

Bench, New Delhi (hereinafter referred as Hon'ble Tribunal)
vide its order dated 17.05.2024 in Original Application No. 370
of 2021 in the matter of Manoj Kumar Ray Versus State of Uttar
Pradesh & Ors has passed the following directions:-
e 10. Learned Counsel for UPPCB has referred
to annexure-3 filed along with the report dated
15.5.2024 and has pointed out that EC of Rs. 2.3 crores

on the Municipal Council, Balia at the rate of 5,00,000
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per month for a period of 46 months has been imposed
for violating the environmental norms and 15 days time
has been granted to deposit the said EC amount. He
has stated that for the future violation also EC will be
imposed for every six months by following the due
process applying the same formula. He has also
informed that prosecution has been initiated against
the Nagar Palika Parishad, Balia and its Executive
Officer for not setting up the sewage treatment plant,
for treatment of sewage which is being discharged in
river Ganga through Katahal drain at District Balia,
under Section 43 of the Water Act, 1974 before the
Special Judicial Magistrate First Class (Air and Water
pollution), Lucknow on 15.05.2024. Counsel for the
UPPCB is directed to disclose the progress in that
prosecution in the next report..........
......... 12. Let the fresh reports by the State of UP and
UPPCB be filed at least one week before the next date
of hearing keeping in view the observations made
1. That most respectfully it is submitted that the Uttar
Pradesh Pollution Control Board has filed prosecution
before the Special Judicial Magistrate, 1*' Class (Air and
Water Pollution), Lucknow on 15.05.2024 under section-

43 of The Water (Prevention and Control of Pollution) Act,
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1974 against the Nagar Palika Parishad, Ballia and
Executive Officer, Nagar Palika Parishad, Ballia for not
setting up sewage treatment plant (STP) for treatment of
sewage which is being discharge in River Ganga through
Katahal Drain at District- Ballia.

. That as per the information provided by the Law Section of
the Uttar Pradesh Pollution Control Board, the above
mentioned complaint case is listed on 21.09.2024 before
the Special Judicial Magistrate, 1! Class (Air and Water
Pollution), Lucknow for statement/evidence under section
202 of the Criminal Procedure Code, 1973 as amended by
the section 225 of the Bhartiya Nagrik Suraksha Sanhita,
2023. The copy of the latest status of the case is being
attached herewith as Annexure No-1 to this report.

. That the Uttar Pradesh Pollution Control Board vide letter
dated 10.05.2024 has imposed Environmental

Compensation of Rs. 2.30 Cr against the Authority
concerned i.e. Executive Officer, Nagar Palika Parishad,
Ballia for not setting up adequate sewage treatment plant
for treatment of sewage, being discharge in River Ganga
through Katahal Drain at District- Ballia. The copy of the
letter dated 10.05.2024 is being attached herewith as

Annexure No-2 to this report.

. That since the Environmental Compensation as stated

above, was not recovered, the Uttar Pradesh Pollution
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Control Board vide its letter dated 29.08.2024 has
requested to the District Magistrate, Ballia for recovery of
the Environmental Compensation of Rs. 2.30 Crores
against the Authority concerned i.e. Executive Officer,
Nagar Palika Parishad, Ballia. The copy of the letter dated
29.08.2024 is being attached as Annexure No-3 to this

report.

Therefore, the above report on behalf of the Uttar
Pradesh Pollution Control Board is placed before the
Hon'ble National Green Tribunal for kind perusal and

' . Digitally signed
consideration please. AJEET b AJEET KUMAR

KUMAR SUMAN
Date: 2024.08.30

SUMAN 155421 +0530
(Ajeet Kumar Suman)
Regional Officer

UP Pollution Control Board

! Azamgarh
(M‘h) LA DA;O
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Please refer to the attached office lotter No-I--iOlOSE)S‘/C-(;/Sa-B76/0A No-593/2017/2024
dated 10,05 2024,

Hon'ble NGT vide order dated 19.03.2024 in 0A. No. 30772021, in the matter of Manoj
Rumar Rai Versus State of UP has passed the directions. The relevant excerpt of the aforesaid
direction is as follows-

T 13. We also direct UPPCB to take action against violators Jor committing offence
under Section 43 read with Sections 24 and 47 of Water Act, 1974 and under Sections 15 and
16 of Environment (Protection) Act, 1986 and submit compliance report. UPPCB shall qlso
take appropriate action by computing environmental compensation payable by violators for
past violations and shall continue to levy such compensation Jor future violations tin
compliance is shown by respondents......”

In compliance of the above Hon'ble NGT order, the Uttar Pradesh Pollution Control Board
vide letter dated 10.05.2024 has imposed the Environmental Compensation of Rs, 2.30 crores
against the authority concerned ie. Executive officer, Nagar Palika Parishad, Ballia for a default
period of 01.07.2020 to 30.04.2024 for not setting up adequate sewage treatment plant for
treatment of sewage which was being discharge river Ganga through Katahal drain at District-
Eallia. As per the office record till date, the amount of the Environmental Compensation has not
ceposited by the Nagar Palika Parishad, Ballia,

The sum of Rs. 2.30 Crores (Rupees Two Crore Thirty Lakhs only) is payable in account of
Environmental Compensation from Nagar Palika Parishad, Ballia,
The Name and Address of the authority concerned is as follows:-
1. Executive Officer, Nagar Palika Parishad, Ballia.
You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution
Conuel Board's through following link-

Payment Gateway-https://erp.eshiksa.net/D!recthesv3/UPPCB

Nature of Pollution-Water Pollution

ECimposed in compliance-NGT Order
Enclosure-As above, Yours Sincerely,

(Sanjeev Kumar Singh)
’ Member Secretary
Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Azamgarh ﬁ}r information and
necessary action ,

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow = 226010 E&- o
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